IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD |BENCH
' AT HYDERABAD .

0.A.No. 733 of 1996, -

Date: July 17,1996

. BT

Batween:

Isasc. .e .s Appxicanta
L . ‘;.,‘ 3

b

Vso

1. The Union of India represented by
its Secretary, Ministry ef Defence,
Seng Bhavan, New Delhi. n

2. The Commandant, Artillery Centre, .
Golconda, Hydarabad. =~ .. Reapondents.,

4

COUNSEL FOR THE APPLICANT:  Sri K.Sudhakara Rdddy.
COUNSEL FOR THE RESPONDENTS:  Sri V.Rajesuara Rio.

ORDER BY::

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER(A) Fé,,
. ' ! . . ‘1 \’
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0, A,No. 733 /96, Dats: July 17, 1936.

OR DER.

|
Heard Sri K. Sudhekara Reddy Por the applicant

and Sri V.Rajospara Ras for the respondsnts.

.
i

. ! . .
21t is noticed that suitable directions have bgen
, .
given in similar cases, for exampls, in 0.5,103/96“(E5PARLAL ve.
‘ .

UNION OF INDIA). The facts of the said case are exattly

idahtiéal te tﬁnad in the instant 0.A, Hance the

directions iaa&ed in para 3 af the judgment dated 29-1=1996
. I
in 0..103/96 would apply in teto te this 0.A., es well,

3. It 18, thersfore, directed that, if and whpn
'a Pinal dacisqun is taken in the case of ESUARLAL V. U 10N
" oF INDIA (0.AJ103/96) in the light of the dirsctions
given thafainj the claim of the’prasanﬁ applicant ah#ll

alse be dascidad and settled along with it.

4,,Sr§ V.Rajesuara Rao, lesrned standing counsel

fer the rospahdants, argued strengly in favour of a hetice

being served Ln the respondents and a reasonable tim
’ !

Baing'éfrord#d te them fer Piling the reply. Houevar,

|
in view of t?a similarity of the case already rafsrrad te,

and faéta‘ca#tained in this 0.A,, it is net considered

!
necessary tol issue a notics or te grant the timeé as
raquested.
} : !

o :
Thus the 0.A., is dispused ef at the 31?1sspon

stage. | — o 1
PRASAD, '
Dats: July 17-7-1996." /
0 t t d in open Court, févlep
i1
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To
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0.A. 733/96

The

Union of India, New Delhi,

The

Goleconda, Hyderabad.

Cne
One
Ohe
One
One

pvm,

T

Secretary, Ministry of Defence,

Commandant, Artillery Centre,

copy to Mr. K.Sudhakar Reddy, Advocate, CAT ,Hyd.
copy to Mr.V.Rajeswar Rao, Addl.CGSC,CAT.Hyd.
copy to Library, CAT.Hyd.
copy to Hon'ble M(A) CAT.Hyd.
spare cOpy. -
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TYPED BY ' CHECKED BY
COMPARED BY APPROVED BY .

IN THE CENYTRAL ADMINISTRATIVE TRIBUNAL

HYLERZBAD BENCH AT HYLERABAD

i

THE HON'BLE MR.JUSFICE M.G.CHAUDHART
: VICE~-CHAT RMAN

afD . =

THE HON'BLE MR.H.,RAJENDRA PRASAD:M(A)

Dated:[] - 7-1996
OBER7IUDGMENT

"M.A./R.A/C.A.NO.

in

0.A.N0. 95406 3’3\5\&:

.T.A.NO. ° . . (‘;J'PD )

-Admitted and Interim Directions

" issued.

Al lowed,

"DJ.Sposed of with directions

' Di smissed A <we O‘A\*\MW Q’&-a’%ﬂ"

- Dismissed as withdrawn

Dismissed for Befault.
Ordered/Re jected.

No order as to costs.
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